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IN THE COURT OF THE DISTRICT JUDGE : : : TINSUKIA 

 

District:  Tinsukia 

 

Present: Shri C. Das,  

  District Judge,  

  Tinsukia 

 

  Title Suit (M) Case No. 70 of 2021 

  This the 18th day of January, 2022 

  

 Smti Velentina Sharma, 

 W/o  Sri Lambit Moran, 

 D/o  Late Pratul Ch. Sharma, 

 R/o Gandhi Nagar,  

 P.O. & P.S.- Makum,   

Dist. Tinsukia, Assam    ................  Petitioner 

- Versus -  

  Sri Lambit Moran, 

 S/o Late Dondaswar Moran,  

 R/o  Staff Line, Hapjan T.E.,   

 P.O. & P.S.- Makum, 

Dist. Tinsukia, Assam   ............  Respondent 

 

   The suit came up for final hearing on 06/01/2022 in 

presence of : 
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Sri P. Roy, Advocate  ............... For the Petitioner  

None appeared ....................... For the Respondent 

 

 Having stood for consideration to this day, the court 

delivered the following judgment:   

 

    JUDGMENT & ORDER 

1. This is a suit filed u/s. 13(1)(i-a)&(i-b), R/w Section 13 

(2)(i) of the Hindu Marriage Act, 1955, by the above named 

petitioner, for a decree of divorce, on account of cruelty. The 

petitioner Smti Velentina Sharma filed this case against her 

husband; Sri Lambit Moran, the respondent in this case.  

 

2. The case of the petitioner briefly, is that originally the 

petitioner and the respondent are hailed from the same 

locality and both of them eloped in love with each other. 

Finally, on 10th December, 1999, they entered into the wedlock 

by performing their marriage as per Hindu rites and 

customary rituals at Hapjan T.E., Makum, in the parental 

residence of the petitioner. Thereafter, they commenced their 

conjugal life there and accordingly, on 14th September, 2001, 

both the petitioner and the respondent were blessed with a 

baby boy named after; Priyom Sharma Moran, now aged 

about 20 years and pursuing his higher secondary education 

from Oil Valley School, Digboi.  
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3. The petitioner stated that she is by profession a teacher 

and is engaged at Shastri Nagar L.P. School, Makum; whereas 

the respondent is engaged in business, but very irregular in 

sharing the household responsibilities and very often used to 

inflict mental torture upon the petitioner with his insulting 

words and gestures. But the petitioner was bearing all those ill 

behaviours of the respondent for the sake and brevity of their 

conjugal relation and for future of their son. The petitioner 

also stated that on 5th October, 2013, a baby girl named after; 

Arismita Kashyap, is born to them and at present, she is 

reading in class-II at Budding Buds School, Tinsukia. Though 

the petitioner and the respondent are blessed with two 

children, but the respondent never discharged his duties and 

responsibilities as a father of the children, which is an 

immense cruelty towards the petitioner by the respondent. 

The petitioner took all endeavours for upbringing their 

children without any co-operation or help from the 

respondent. Even after the birth of the girl, the respondent 

became hostile towards her conjugal relation and for months 

together, remains out of station without any intimation and 

information to the petitioner.  On raising protest by the 

petitioner on such act and behaviour, the respondent becomes 

violent and starts to inflicting severe physical and mental 

tortures upon the petitioner with his nasty gesture and 

unbearable word. However, the petitioner was bearing all such 

tortures with a hope that one day, good sense may prevail 

upon the respondent and he will lead peaceful conjugal 



                                                4                                               T.S. (M) 70/2021 

 

  

relation. But all the hopes and aspirations of the petitioner 

gutted into ashes as the respondent never tried to reform 

himself; rather becomes aggressive and arrogant towards the 

petitioner.  

 

4. The petitioner stated that on and from 24th July, 2018, 

the respondent had withdrawn himself from the company of 

the petitioner and started living separately.  

 

5. On 13/01/2021, the petitioner came to know that the 

respondent along with a lady named; Aswini Ozhou were 

arrested in connection with Makum P.S. case No.08/2021 in a 

NDPS Case and also, came to know that the respondent 

married the said lady Aswini Ozhou. After obtaining certified 

copies of Makum P.S. case No.08/2021, it has established 

from the documents so received that the said Aswini Ozhou is 

at her early stage of pregnancy and as such, she was allowed 

to go on bail.  

 

6. The petitioner further alleged that on the first day of 

January, 2018, the respondent asked the petitioner  to sign 

and execute a guarantee document, as the respondent is 

desiring to purchase a car by availing financial loan from the 

Finance Company. On refusal of the petitioner, the respondent 

mercilessly assaulted the petitioner with his belt, kicks and 
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blows throughout the whole day and night of 1st and 2nd 

January, 2018 and in the morning of 2nd January, 2018, the 

respondent put the petitioner in fear of death if she further 

refuses to stood as a guarantor of the respondent, and under 

the compelling circumstances, the petitioner was compelled to 

stood as guarantor of the respondent. Accordingly, the 

respondent availed a loan from Mahindra Finance Ltd. and 

had purchased a Maruti Swift ZXI vehicle bearing registration 

No.AS-23/T-8103 with monthly EMI of Rs.15,500/- for a 

period of 3 years. But for the last two years, the respondent 

willfully defaulted in clearing the monthly installments of 

Mahindra Finance Ltd with an ill-intention as the respondent 

clearly knows that the petitioner being the guarantor, is 

severally liable to liquidate the loan amount. On several 

occasions, the petitioner requested the respondent to clear 

the outstanding dues of the said finance company, but all the 

times on different pretexts, he is avoiding the request of the 

petitioner and finally on 04/05/2021, the petitioner along with 

her brother-in-law; Manash Pratim Thakur went to the 

residence of the respondent and requested him to clear the 

dues of finance company. But the respondent blatantly 

refused the same and directed the petitioner with his violent 

and ugly gestures to clear the dues, otherwise the petitioner 

will face a serious consequence. 
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7. The petitioner stated that throughout their conjugal 

relation, the respondent not only inflicted severe physical and 

mental torture upon the petitioner and finally, deserted her on 

and from 24th July, 2018 and by marrying Smt. Aswini Ozhou, 

the respondent exceeds all limits and at this juncture, it is not 

at all possible for her to live peaceful conjugal life with the 

respondent under the same roof. Accordingly, finding no other 

option, the petitioner filed this case on 29/05/2021 for a 

decree of divorce by dissolving her marriage with the 

respondent.  

 

8.  In the instant case, the respondent husband; Sri Lambit 

Moran failed to contest the case in-spite of receiving notice. 

Therefore, the case has been proceeded ex-parte against him. 

In view of above, no issue is required to form for adjudication 

of the suit. 

 

9. Thereafter, the petitioner as PW1 has filed her evidence-

in-affidavit along with evidence-in-affidavit of another witness 

named; Manash Pratim Thakur as PW2. The petitioner 

corroborated her contentions made in the plaint. The PW2 

also supported the contention of the petitioner. There is 

apparently, no rebuttal of the said evidence of the petitioner. 
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10. I have gone through the evidence of the petitioner as 

well as, the evidence of PW2. The petitioner, in support of her 

case, has reiterated the same facts, as narrated in her 

petition. Admittedly, there is no rebuttal of the evidence so 

tendered by the petitioner. Hence, I have reasons to hold that 

petitioner was subjected to cruelty by the respondent, also 

deserted her, for which she is not able to continue her marital 

obligations to the respondent. Therefore, the petitioner wants 

to be separated from her husband. I find that the petitioner 

has proved her case on preponderance of probabilities. Thus, 

I am satisfied that the marriage between the petitioner and 

the respondent has irretrievably broken down and there is no 

possibility of reconciliation between them. Hence, the 

petitioner is entitled to get a decree, as prayed for. 

 

        O R D E R 

 

11. In the result, the suit of the petitioner is decreed. 

Accordingly, the marriage between the petitioner; Smti 

Velentina Sharma and respondent; Sri Lambit Moran stands 

dissolved. The prayer for divorce is granted. The petitioner 

has not prayed for any alimony, therefore, there is no order to 

that effect. Prepare a decree accordingly. 
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12. Given under the hand and seal of this Court on this 18th 

day of January, 2022. 

 

 

Dictated and corrected by: 

 

 

 

             (C. Das)  

       District Judge       District Judge 

          Tinsukia                   Tinsukia 

 

 

 
  

 


